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I Tn% ̂  *FS ST  I

THE DEPUTY MINISTER IN THE 
?iINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): Mr. uar nara 
Singh has made some very good sug
gestions for the future Board which 
will be elected.  He has stated that 
proper persons should  be on  the 
Board and elections should take place 
early.

18.00 hrs.

I do agree with him that elections 
should take place early.  Sir, after 
the Bill is  passed in Lok Sabha it 
will go to Rajya Sabha. Then 45 days 
would be required for holding elec
tions. We will take expeditious steps 
to hold the elections and  before the 
end of the year it will be completed.

As regards the other suggestion for 
future Board, I agree with him, when 
it comes into existence it will  be 
able to act very competently.

MR. DEPUTY-SPEAKER: Now, the 
question is:

“That the Bill, as amended,  be 
passed.”

The motion was adopted.

MR. DEPUTY-SPEAKER:  Having
regard to the business before  the 
House and also to certain decisions 
arrived at and agreed to by this House, 
I have now to consider  whether we 
should extend the sitting of this House 
today.  I have stated before it  is 
somewhat irregular for any motion 
to come before the House to extend 
the sitting of the House.  The Rules 
give the Speaker power to determine 
when the House should adjourn and, 
of course, Speaker is expected to do 
everything in consultation with and 
with the consent of the House. I nave 
had a  letter  from  Shri  Raghu 
Ramaiah requesting that the House 
should sit beyond this time.  If that 
is the pleasure of this House then we 
sit till 7 p.m.

18 03 hrs.

SUPPLEMFNTARY DEMANDS YOV 
GRANTS (RAILWAYS)—1974-75

MR  DEPUTY-SPEAKER:  The
House will now take up discussion and 
voting on the Supplementary  De
mands for Grants (Railways)  for
the year 1974-75 for which 3 nouxs 
have been allotted.

Demand No. 4—Working Expenses— 
Administration

MR. DEPUTY-SPEAKER:  Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 8,81,82,000 be granted 
to the  President to  defray  the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, m res
pect of  ‘Working  Expenses—Ad
ministration’.”
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Demand No. 5—Working Expenses— 
Repairs and Maintenance

MR. DEPUTY-SPEAKER:  Motion
moved:

"That a Supplementary sum not 
exceedings Rs. 23,20,00,000 be granted 
to the  President to  defray  the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, in res
pect  of ‘Working  Expenses—Re
pairs and Maintenance’.”

Demand No. 6—Working  Expenses— 
Operating Staff

MR. DEPUTY-SPEAKER:  Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 20,16,47,000 be granted 
to the  President to  defray  the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, m res
pect of 'Working Expenses-Operat- 
ing Staff’."

Demand  No. 8-Working  Expenses- 
Operation other than Staff and Fuel

MR. DEPUTY-SPEAKER:  Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 1,34,25,000 be granted 
to the  President to  defray  the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, in res
pect of ‘Wĉ.dng Expenses—Opera
tion other than Staff and Fuel’.”

Demand No. 10—Working Expenses— 
Staff Welfare

MR. DEPUTY-SPEAKER:  Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 2,91,66,000 be granted 
to the  President to  defray  the 
charges which will come in course 
of payment during the year ending 
the 3lst day of March, 1075, in res
pect of 1 Working Expenses—Staff 
Welfare*.”

There is a large  number of cut 
motions to  these  Demands.  Hon. 
Members present in the House  who 
desire to move their cut motions may 
send slips to the Table within  15 
minutes indicating the serial numbers 
of the cut motions they would  like 
to move.  They will be treated  as 
moved.

SHRI S. M. BANERJEE (Kanpur):; 
Sir, I rise on a point of order.  My 
point of order is my apprehension has 
come true.  Sir, if you see he is de
manding Rs. 56 crores and 44 lakhs. 
That day when it was being presented 
I had an apprehension and I wanted 
to  put before this House that  this 
must include the amount which  is 
likely to be needed for those thousands 
of railway employees—whether tem
porary,  permanent or  casual—who 
are still rotting on the streets be
cause of their taking part in  the 
strike of May 1974. We were assured 
that the cases have been sympatheti
cally considered.  The hon. Minister 
made a statement to this effect.  But 
If you see under no head any amount 
has been provided for.

My point of order is they must re
submit  with a provision  whatever 
provision they anticipate, for all those 
employees who have been dimissed 
or discharged if they are taken back, 
the amount that will be needed if 
they are taken back, because other
wise, I am afraid that the  Railway 
Board, as they are, may not agree to 
take them back on the ground that 
no funds have been provided for.

sft m   : (srrrr'i *  csrr?? 

stt'R mi? 11 to to *pnr 

Tjft  Srfr* *rrsr *r ssr 

 ̂ f! 1 sra %

jffsiro 12  qta: 

srrf?rr

“The President shall in  respect 
of every financial year cause to be 
laid before both the Houses of Par
liament a statement of the estimat
ed receipts and expenditure of the
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f̂ aJSSL
Government of India for that year, 
in this Part referred  to  aa the 
“annual financial statement”.

sfmft *m*r Sf  <mrr fa £ 

VSTff spjff far faq arnt f ? ft *t 

ŝqrarsr «??T̂fwT tzzkz aF̂ff crr% 

| ? srsrfa   ̂ ft 

*tft srrf* t srrcr § eft *t wf *rr?t f ? 

trqr  ̂  spr %rm t  ST*rrr°r 

r̂̂ra: *ri*rr |1  ̂ *n$r %  ?̂r

| sftr t sfar  f fa *r$ 3ft qfroTzt 

| mfrorn: ssr «rr  srr̂ R wr t ? 

wr «ff srrarrc:  sprc€teqrr£

?r r̂fr  (irrarcSrfz*)   ̂ sfatpt

|«fk^r^r^rfwr|?^r%  srsrrarr 

*ftr qftf jpTfft ̂rrsrTT m  f*mr *|t 1 

*rsr srsr st  *f to  s*pt fas*

<fhc fasrprr =*rr̂rr g 1 213 If

“Nothing here-in-before contained 
shall be deemed to prevent the pre
sentation of the Budget in two or 
more parts and when such presenta
tion takes place each part shall be 

dealt  with in accordance with these 
rules as if it were the budget.”

eft  'T̂ rr w m   $ fa st snrc

ft art <TforrcV  *P̂ ?rc wren 

faro | tfr ̂ rn  % q-̂rr

fT5ft̂9PT | forrfor fa  srrs

w*r fc 1 *ns nWf

% ̂*rr% *f fafatotsrcr 2ofw«iT,

1924 ft ̂pF̂sft̂ PT TrfTfT f*WT OT 

ftx  STWT 1943 5f

fasrr *ftt *rr 1 w   ̂  w rt |*rr

eft aft qrrc£terrT£ vfrrtt ft ^ r̂sr 

qrpp sFTFt *Fft *̂rrer % ^ % *rr*r 

spTeft «ft eft 3* ?r  ̂ sjwnr fa*r 1 1 

f  «f(t qf̂rr 1 k% 21 fcsssrc,

1949 vt «rw jirr 11  vr f *w 

f̂ rr <t? ̂ rr ̂ rr g aft  srro 

*rr <?rsRrr  ̂1

“This Assembly after considering 
the recommendations of the Commi
ttee appointed in  April  1949 to 
review the convention  relating to 
the separation of  railways from 
general finances which was adopted 
under the  Assembly  Resolution 
dated 20th September, 1944 and to 
supersession of that and all previous 
resolutions on the subject resolved:

(a) That railway  finances shall 
continue to remain separated 
from general finances/

eft,  STTTRnr  *T?taT,  sr̂rar, 375 

SPPW fftr fWT  21 3-T W«Tft«IT5t 

% «rrsrrT f 1 ?ft ** »r q̂r ff to 

f?T5pT wrpr | % srfaarn?

112 f̂ r if ̂ nf̂ nr t̂ft

vjt »r# % w

«ftr  ̂ ffr̂nr % ?rr«r «rr«T  tsr̂ir 

sffc apn ̂ <ft  *̂rr  f*Tqr*r 3qrr sfftf 

frvw srfasrnr Pi*z vmr % finffer 

srr r̂̂arr | *rk  ̂  sftiff  ̂

w re f«rr eft fm  ?

% srr* ̂  ŵr jjt êft | fa art 

wfktm ft to | ot «rc#- f«r vt

I 1

 ̂  ft fwfw  fafw | 1

srorsrar Kjt'W,  *r «r̂ | «rtr  ŝft 

fafaer  | f iff fa  ̂ tin vpi 
omrr | fa  ®TrqTfT3T  | 1 *r*n:

«rmfT*p  r̂?«rr  |  ?ft  ?r<ft  ®rnrrf̂ 

sftr «rWtf»T3[T fffroT t n̂r̂f ft 

?tffa ft ffa«T f*TfTcft t tfa*r 
*nrjpct ̂ t f̂ f̂t | m  ? sr<t Pr’Wt

II ^ ift wft 11 wr

«r«ft |  *wr? _____
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tit  tpr* wwl 11

«ft nwa ftwtf  *?r wfy art faerro 

t-Sfawrcr  tw r -100 fiflMNt s* 
 ̂ trap ̂ rr f̂rsrr |  vftfv *rf *f?r 

*r«ff<r 3f *frc  «ir % to vt sftfa 

*rt rwr $-*5 snrsrr «p̂rr | —

‘They are a  state  undertaking 
run by the state, controlled by the 
state, wholly  managed  through 
officers of the state although they 
naturally  they  form a separate 
department of the state”

srcsprft ftnrnr tft t-̂rrct qrtft *ft 

QT̂IXXt  fapTPT wr  aft

VTTt̂TX ̂ *T P̂T'T1' ir I

sro 3R ĵsrrnir anra sn̂rr | ?rt 

*rtt mot | ? srrcrw fist

P Sft' TO % *TS 'TPFT5T TO î R
r̂sr̂ r  % srr* % to?r?s finr «trtt 

 ̂1  Psr  aft *rrrr yH> $-*rff*Frr *r> 
*Tr«T--TO 'TT  WT*T «T£ST  f TO ̂  

src irsftfir̂ nr fsnsr <rrc? fm t <ftr 

fare €  srftar?sr irnft tt 

sr̂crrsrf «rc   ̂   «ri ̂   qfapr 

fârarr 11 *ro w  *t **rr fffar 

t? ?*rr̂ frPwR *t ̂  ap$r »wrr ft -

#5T?t Tr vrarnc *ror *rt

*rncr 265 *r «p?r tot | —

“No tax shall be levied or col
lected except by the authority of 
law”

^%?r W  5*  ftm t — W  ®pt *?tf 

fm  *gt  srrerr  t 1
aft îrt | TOt % ̂ r $«r 

tferir *rk <$*tt srcft  srfsnpn: 

ftm & 1 w  srnrfa  *ft

*r>r? % ?r ̂ r-

*p̂ afl$ ^̂ ftcrwF arero «# f̂ rr 1

9TT*T5  *r3ft w *TT  Tfapft 

J ? «rrr % ̂ rt  vr

29  Sf̂TT | —

‘The Central Government  may 
by general or special order fix maxi
mum and minimum rates for the 
whole or any part of a railway and 
prescribe the  conditions  under 
which such rates will apply”

s'ttstot *r§t?rzr  s*rrarfoF *?wm> 

% sfr sr*r—4m w qfhi ^ 7̂  fftft
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^ %t\r TO «TT TftspT  «P>

 ̂ ftmcTT f 11|# vm ̂  |— qto 

n o ̂fto ̂  *Tr*mnrr?rr | ̂nr ̂ 7

tit %t$t) *

T̂TcTT | I

«ft ^ 3tt<t mm
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t, $rf*P*r to *Tr ̂ 1%  5̂TR $*r 

cftrr 5̂t ̂  I—q*TT wt I ?

% fa#  srîrpr | ̂ 1

«ft ®Eftfer*f* ̂ f'fto q0 ?fto %

I, t ?mV ̂ t  «ftT ̂ fmtfvit 

 ̂ t,  Sr tft sitt sfft gsrro 

ŝtt ^it  srrc  ̂  ̂ 1
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| —%fa?r w   | fa 5$bi* <lr



179 Supplementary D.G. SEPTERMBEB 7, 1974 (Hailiiwvt), 1074-75  'i*o

[«ft  foi**]

\\  *bx hYwt, €q%src srita?*

% srft $ gsrre * fl*F& t—vft 

arrcqr tsra % srft  ̂ *rrf|tf i

gqnarar *r$tor, *m *>  *re Wt

5r x%m vi, vx ftra $   ̂ fftfor

'r?  gqrr?n g —

“When we are  considering the 
general budget or general  supple
mentary budget, we get an oppor
tunity to discuss both the demands 
as well as taxation proposals. While 
we cannot increase the demands or 

'  increase the incidence of taxation, 
Parliament  can  suggest  cuts 
through cut motions and  amend
ments. We are denied the opportu
nity to reduce the burden of rail
way fares and  freights  through 
amendments.”

MR. DEPUTY SPEAKER: What is 
it that you are reading?

sft  fsrrit : vr <*5 

*pt<ra tor g—%% 2 2  ̂f?*n

sit—sn*r 3itt v*  fca ?0f — 

f?RT htt̂t £—

“Under the Railway Act I find no 
provision for laying of the orders 
on notifications is»ued  under sec
tion 29. So we have no opportunity 
to move amendments to those orders 
as can be done in respect of other 
statutory orders, notifications, rules, 
etc.

 ̂fPF% £ 1  %? sqim̂rci

| 1 ^ 

wr fa%»rc 1 5ft 

m m  ̂tt—^  ĝ manr

“When statutory orders, notifica
tions, «tc. are laid on the Table,

not  only  can  Members  move 
amendments but they could also be

• considered by the Committee  on 
Subordinate Legislation. Now I do 
not know whether our Committee 
has eVet nonsidered or can under 
the law  consider  orders, notifica
tions, etc, issued under section 29 
of the Railway Act.

®̂TT  5ft  cite 

srcra> % $rft *r M*r  ̂i  sfr

»rfan€V  TFT if ̂

tot * ̂ ain:  r̂f̂,

unmr* mm  t Jr r̂rfrrr

fôTT t̂TT*TT | ?

’mt jhft) :  100 HPT T̂TJTT t I

sft *y«i  . ot  3r«Tcrr

siMnfawr  «rrat «pt$ qrTMrJr?? 

m  qrTf%3TT%*? ̂  *ft i

\fz. %, *B2?sr <*<*§  % *ft

%  w  *tt, fro?

<tt ̂r?r % frra

spT ii'hrT  fjprqr  r̂r%̂  i

MR. DEPUTY-SPEAKER:  In thr
first placc, why this notice was nof 
placed before me.

«ft m  fnw • r̂n 

% f?n sppnf |  1*rgT  ̂«pV

^  *nn   ̂m

f̂ TTT  ̂?rr̂ift ?r   «

MR. DEPUTY-SPEAKER:  When
the Chair is to be seized of a problem 
like this, I think it is  proper that 
those papers should be before me. I 
had to ask for the papers.  I do not 
think that this is a very happy ®tate 
of affairs.  Anyway,  the  Railway 
Minister can reply to this point o< 
order before I give my ruling.
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THE MINISTER OF  RAILWAYS 
(SHRI L. N. MISHRA): Mr. Limaye 
ftad raised this point  earlier  and 
written to us and we have sent our 
reply to him.  I shall  read out the 
position.

MR. DEPUTY-SPEAKER: It seems 
that the hon. Member who raised the 
point of order has had some sort of a 
line of communication with the Minis
ter because 1 see that the  Minister 
has come  prepared to  reply....
(Interruptions>. I am not objecting to 
that. That only person left completely 
in the dark is the poor person sitting 
in this Chair. Anyway I am seized of 
this problem. My mind is not so slow 
that I cannot understand what is go
ing on.

SHRI L N. MISHRA; I came pre
pared because he had written to us 
and wc knew he would be raising it. 
We have written back to him also.

Ihe point raised by Mr Limaye has 
been every carefully considered  by 
the Ministry of Railwavs  and it is 
iound that it is not possible to accept 
the suggestion. The present  proce
dure, according to which proposals re
garding major changes m the taro and 
freight structure are brought to the 
notice of Parliament before  imple
mentation not withstanding the enabl
ing powers under Section 29 is ade
quate. To this. Mr  Limaye has also 
ieforred

The main puipose oX Shri Limaye’s 
suggestion appears to be to  have a 
discussion in Parliament and parlia
mentary approval to proposals for in
creasing the railway fares and freight 
iates as when they are made. In this 
connection, it may be  appreciated 
that the Demands for Grants are al
ready subject to Parliamentary appro
val and at that time an opportunity 
is usually availed of by the  Houses 
of Parliament to discuss the proposals 
for increase in fares and freight rates.

The Indian Railways Act itself is 
under scrutiny in the Railway Minis
try Mid it may be that in due course, 
the Government might come up with

a Bill to repeal, amend or revise cer
tain provisions in this Act, I am inc
lined to agree that it is out of date. 
At that time also, ‘Parliament  will 
have an opportunity to  discuss the 
need to change it and valuable sug
gestions will be made by hon, mem- 
beis. We give the highest respect to 
the House.  In my budget speech, I 
had suggested that the  increase in 
fares and freight will come into ope
ration from 9th September. But since 
discussion has been delayed, we have 
shifted that date from 9th to 15th 
September. That means, till it is dis
cussed by both Houses of Parliament, 
we are not going to give effect to the 
proposals.

SHRI MADHU  LIMAYE:  When
taxation proposals come, we can re
duce them

MR DEPUTY-SPEAKER:  I have
understood your point.

SHRI S. M.  BANERJEE:  What
about my  point of order  that no 
amount has been provided  towards 
the salaries ot those employees who 
are likely to be reinstated?

MR DEPUTY-SPEAKER:  He has
no answer to that; I will give you the 
answer  It is a point of order and 
ultimately the matter has to be decid
ed by the Chair.

I will first deal  with Mr. Madhu 
Limaye’s point of order. I came to the 
Chair because I had an inkling and 
somemody whispered into my ear that 
certain constitutional points of order 
were likely to be raised and I did not 
want a repetition of 5th September, 
That is why I have come here and 
occupied the Chair even at this late 
hour.

In the first place, let me again for 
the second or third fourth time pay 
my compliments to the hon. members 
of this House.  I am proud of this 
House and I am proud of the mem
bers of this House because each time 
as our Parliament evolves, as our de
mocracy evolves, we are being ex*
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[Mr. Deputy-Speaker

.posed to new pressures and they have 
got to be looked into. We have a ten
dency to go by rulings in the past, 
by precedents. Precedents are impor
tant and we must always pay close 
attention to them, but it will be very 
wrong lor us to go by  precedents 
blindly.

The other day, there was a ruling 
.given that a certain motion was accep
ted at a particular time in the past. 
We never bothered to see whether 
the ruling was right or wrong. The 
rulling of the Chair is a ruling. But 
a rulilng cannot over-ride the rules of 
the House or the provisions of the 
Constitution.  Where a ruling in the 
past is wrong, we should take a fresh 
look and correct it, if necessary.

Here is a very ticklish constitutional 
question raised by Mr. Limaye. I am 
not saying that I am going to obstruct 
the whole thing.  But let us look in
to it very carefully.  As far as I can 
understand, what Mr. Limaye is saying 
is this. He refers to article 112 of the 
Constitution and he says that, accord
ing to the article, there can be  only 
one financial statement in course of 
a year. That is his contention No. 1.

He also refers to rule  213 of our 
House which empowers the Govern
ment to come before tht House with 
more than one financial statements in 
course of a year. We had that hair
splitting casuistry the other day when 
the Law Minister said,  there is no 
Budget, Budget is a misnomer under 
the Constitution  and,  yet,  in  our 
rules, we have provided for the Bud
get. Mr. Limaye posed  a question, 
whether the rules could override the 
Constitution.  That is his submission.

The rules say that the Budget can 
be presented in more than one part. 
“That means, he can come to the House 
more than once with the Budget. I 
am taking about the first point, whe
ther the rules  can override  article 
112 of the Constitution or not.  That 
It a very very ticklish question. Why

this Parliament in all its wisdom has 
made these rules despite this clear 
provision in the Constitution; Whether 
the different parts, of the  Budget 
coming in a year are a series or a 
concatenation of the same  annual 
financial statement.  Whether that is 
the interpretation and that is why the 
rules allow the Government to come 
to the House more than once with the 
Budget.  They must have taken that 
into consideration, that the statement 
is one and these are one a series of the 
same statement.  That may be one 
interpretation.

I would like Mr.  Limaye refer to 
article 118 of the Constitution which 
also gives this House the  power to 
makes its own rules and regulations 
to conduct the  proceedings  of the 
House. Acting under article 118, each 
House of Parliament may make rules 
for regulating the proceedings sub
ject to the provisions of the Consti
tutions.

Now, the Parliament in its wisdom 
has made these rules. It may be that 
we are not here to interpret the Con
stitution. But they have made thêe 
rules and we have followed  these 
rules. It may be done to the under
standing that these different financial 
statements are, as I said, a concate
nation of the same annual financial 
statement. It is not a question of in
terpreting the Constitution.

Now, I think, we can dispose it of 
in this way. We have been following 
this.  At this moment, unless we go 
into the question very carefully at 
some latter date, we will have to do 
what we have been doing. You have 
mentioned about the Demands of the  . 
railways.  Your main point is that j 
while we discuss the Demands of  I 
Railways, we can reject  those De
mands, we can reduce those Demands.
It is within our power. That is wha* 
you say.  In the case of the Finance 
BiH, where certain taxation propo
sals come, wt can discuss them, **
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can throw them out, we can accept or 
reject them.

But in the case of the Railways, 
when they come with proposals to in* 
crease the lares or the freights, we 
have absolutely no power.  We can 
only discuss. We may not even dis
cuss.  Mr. Madhu Limaye says that 
they may do that only by a notifica
tion they need not even come to the 
House-----

Shri Madhu Limaye:  The Minister 
lhas said that because the Supplemen
tary  Demands are before us, we can 
discuss  increases discuss in freights 
and fares-----(Interruptions).

MR. DEPUTY-SPEAKER:  Order,
please. The Railway Minister has come 
forward with a prepared  statement 
where he has said ‘We cannot accept 
it’. I do not think, the question of ac
cepting or not accepting comes here.
I think, under the present provisions 
of the Constitution as  they  are—I 
would rather put it the other way— 
it is the country of the Railway Minis
ter that he comes forward and asks 
for the opinion of this House even in 
the matter of increase of fares and 
freights. It is not a question of your 
accepting.  It is your courtesy that 
you come here....

SHRI L. N. MISHRA: Out of res
pect, Sir, and not courtesy.

MR. DEPUTY-SPEAKER:  I  am
saying that, under the provisions of 
the Constitution, you  do not even 
need to come. You can do it. But, 
despite that, you are coming because 
you respect this House.  Let us put 
it that way. I am afraid, I have got 
to take this as it is  unless  we do 
something to change the Constitution.

Now I would read Article 110(2):

“A Bill shall not be deemed to be 
a Mosey Bill by reason only that 
it provides for the  imposition oi 
fiaes or other pecuniary penalties, 
or for the demand or payment of

fees for licence* or fees for services 
rendered, or by reason that it pro
vides for the imposition, abolition, 
remission, alteration or regulation 
of any tax by any local authority or 
body for local purposes.”

I am afraid, the railway fares and 
freights are fees to be demanded for 
certain services which the Railways 
are going to render to the community. 
Therefore, we do not have anything 
to say about it.  They are only fees 
that you are demanding for certain 
services. Therefore, let me say again 
that it is your courtesy that you come 
here.

Now whether this is in  keeping 
with the present lay state of affairs in 
our country, whether this is in keep
ing with democracy  and all that, 
whether the Railway Act as it was 
enacted 100 years ago is still valid 
today, that is a very big  question. 
There is a certain validity in this. I 
am happly that these things are being 
raised. We have to take a fresh look 
at these things. But these are matters 
to be considered in course of  time. 
Therefore, I do not think this should 
stand in the way of a discussion.

Now, with regard to my friend, Mr.
S. M. Benerjee.......

SHRI MADHU LIMAYE: He wants 
that those employees should be rein
stated.

MR. DEPUTY-SPEAKER:  These
are matters for discussion. They are 
not points of order. You can say that 
this has not been done and. therefore, 
you would not give money. You are- 
free to say that.

SHRI S. M. BANERJEE; I have al
ready moved Cut Motions.

MR. DEPUTY-SPEAKER: So, they 
will be discussed. That is all.  Shri 
Jagadish Bhattacharyya.

PROP.  MADHU  DANDAVATJS 
(Rajapur): I have one submission to 
make.  When an hon. Member raise* 
a point of order, you listen to the
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point of order. It the Minister wants 
to say something about it,  he can- 
make his submission. Then you have 
to give your ruling....

MR. DEPUTY-SPEAKER:  I have
done that.

PROF.  MADHU  DANDAVATE: 
Here the hon. Minister or Right Hon. 
Minister, came with a statement,--and 
if you have carefully noted this, you 
will see,—saying, “we cannot accept 
it.*’ This is not the manner in which 
generally points of order are dealt 
with and responded to and it is very 
wrong.

MR DEPUTY-SPEAKER:  Order
please. It is correct in the sense that 
it is not a question of accepting or not 
accepting; the Minister has got the 
assistance of many able officers When 
a point of order is raised he makes a 
submission to the Chair. Government 
makes a submission to the Chair. And 
it is for the Chair. The Chair decides.

SHRI L. N MISHRA: I have writ- 
ten to Mr. Madhu Limaye; in  that 
connection I said. I was telling m that 
connection, Sir.

MR. DEPUTY-SPEAKER: The Sup
plementary Demands for Grants are 
before the House.  Non' Shu Jaga- 
dish Bhattaeharyya.

♦SHRI  JAGADISH  BHATTA- 
CHARYYA (Ghatal);  Mr.  Deputy 
Speaker Sir the hon. Mini.ster while 
introducing the supplementary bud
get  has taken resort to a statement 
of untruth.  He said “the sequence 
of events  whicih unfortunately cul- 
rinated into a country wide railway 
strike in May, 1974, occurred in spite 
of my best efforts to avert it.  He 
claims that he tried bis best to avert 
the railway strike but all those who 
were intimately connected with strike 
will testify that nothing can be more 
untrue than what the hon. Minister

has stated above.  Long  before the 
railway strike actually took  place, 
and even before a formal notice for 
the strike, was served by tlhe railway 
workers' unions, the Railway autho
rities  as far  back in April,  1974 
through a secreat circular had issued 
directions that the  trade union wor
kers and their leaders should be ar
rested. A week before the strike the 
Government took an  extraordinary 
move.  They scuttled the talks uni
laterally and in an arbitrary manner 
that was being held with the leaders 
of the railway workers, arrested them 
and put them under detention. Again 
on 27-4-74 the Government themsel
ves took a decision and cancelled 200 
passenger trains.  Though  all these 
acts, the  Government  precipitated 
the railway  strike which was actu
ally not there and  made it a must 
through their own  actions.  Thus, 
when viewed in the background  of
these  events, the hon.  Minister’s 
statement cannot but be referred  a 
gross travesty of truth. We have fur
ther seen that at the meeting of De
partmental Heads of the South Eas
tern Railway held  on the 23rd June, 
1974  While  referring tno  railway 
strike it was stated that the  strike 
was God-send and the credibility of 
the Railway had gone up"  Thus we 
find that when the Railway adminis
tration and the Railway Board,  by 
their inefficient  administration  had 
crippled the railway finance and bad 
pushed it to deplorable point,,  they 
earnestly wanted the strike to take 
place so that they could conveniently 
pass on the  blame to the  railwav 
workers and they could use it as a 
cameflauge to cover up  their  own 
failings and misdeeds.  What  were 
the demands of the Railway workers? 
They demanded (i) that they should 
be treated as an industrial worker and 
should be given the full trade union 
rights; fii) eight hours  work,  (iii) 
need based wages; and (iv) parity of 
wage with the workers of other pub* 
lie sector undertakings. 7 Are these

♦The original speech was delivered in Bengali.
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not very justified demands? Sir, the 
Miabhoy Commission has already ac
cepted the railway workers as indus
trial worker.  The I.L.O. convention 
also held the same view it was shared 
by the Government of  India.  The 
Calcutta High Court have again held 
that the railway is an industry. Thus 
when all the above authorities hold 
the railway  workers as  industrial 
workers.  What crime  the  railway 
workers  had committed when they 
reiterated the same and tried to as
sert their trade union right to secure 
a recognition of the fact by the Gov
ernment.  In putting  forward their 
demand, the railway workers had not 
indulged in any politics, but if any 
one  wanted  to  make  a  political 
capital out of it, it was the railway 
authorities and this Govt. How  did 
they behave? They made a blatent and 
brutal use of DIR against the striking 
railway workers.  The country was 
put  under a state of  emergency 
during  the Indo-Pak  war  of 1971. 
At that  time,  while  introducing 
the emergency  measure,  the  Min
ister lhad given  categorical  assu
rance in this House, the provisions of 
DIR will not be used to suppress trade 
union activities or to crush  democ- 

agitations in the country.  The 
war was over after a few weeks. The 
Simla agreement was reached.  The 
piisoners of war have gone back to 
their  country and even Col.  Niazi, 
the person who was  responsible for 
the human carnage in the erstwhile 
East Pakistan, was allowed to go back 
home hale and hearty, but the emer
gency still continues and with that 
continues the hated DIR.  The Gov
ernment had completely gone back 
on its words and used the DIR against 
"the striking railway workers.  This 
■Government knows that the workers’ 
agitation in the country can only be 
curbed through DIE and they  used 
it against their own assurances  The 
Railway Board had spent a few cro
res of rupees to curb the strike. They 
had given cash rewards and  incre
ments.  They had given  promotions 
■overnight  and  had  given  ex- 
tentions la  services.  They had,

above  all  hired &  large  num
ber  of  goondas  and  had posted 
them at different places. I  have 
the personal knowledge of the  hap* 
penings at the Howrah Station.  The 
railway authorities had hired a large 
number of goondas here and  they 
were paid cash against signature on 
white paper.  Per-day expenditure 
of the railways on this account was 
Rs. 14,000. The Government have not 
given the detailed break up ot  the 
expenditure they had incurred during 
the strike or for crushing the strike* 
They had paid huge sums on adver
tisements. These expenditure of the 
Government remain unaccounted for 
and today the Railway  Administra
tion has come to  this House asking 
for additional sums.  It was stated 
that as a result of the railway strike, 
the Government had incurred a loss 
of 200 crores of rupees which they 
want to recoup through levy of addi
tional freights and fare as suggested 
in the supplementary  budget.  All 
these surely could have been averted 
if only the Railway Minister and the 
Railway Board had not behaved in 
a  mad  and  vindictive manner  in 
dealing the problem.  All democratic 
rights were  crushed.  Moie  than
25,000 railway workers were  arres
ted and more than a lakh of  them 
were awarded punishment.  An un
precedented  wave of atrocities  was 
let loose on railway workers, through 
the good offices of the CRP,  BSF, 
RPF and other paramilitary forces 
and even the families of the railway 
workers were not spared. The atro
cities  were particularly perpetrated 
at Mizapur,  Mughalsarai,  Jhansi, 
Bongaigaon,  Lubding,  Kachrapara. 
Adra and Kharagpur.  I have some 
personal knowledge about  the inci
dents that took place at Adra. In one 
case the police had gone to. arrest a 
worker in the evening. He was put
ting on a loongi and was  attending 
to his wife who was a heart patient. 
He requested the police officials not 
to shout and to give him some time 
to change his dress but tho police did 
not heed t0 his request and dragged 
him out.  In another case a person 
was dragged out of a lateria and he
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was not allowed to cleanse himsfill. 
These are just a lew specimen* out of 
an innumerable  number.  The D.S. 
Office was not for public  approach 
and passes were issued. I know of a 
case where a Youth Congress leader 
was given a pass who could  go  to 
the D. S. Office. On his recommenda
tion, many were taken back to work 
when others were not  considered. 
Thus the strike offered a golden op
portunity for the railway officers to 
settle a score  with all  those who 
had incurred their displeasure earlier 
and even some political parties were 
given opportunity to make hey.

Sir, today a very large number of 
railway employees are without any 
job.  36,000 temporary and 400  per
manent railway employees have been 
thrown out of job in the Adra Divi
sion. In N.F. railway a few hundred 
employees have been sacked out of 
them  3 are still in jail since March 
11, 1974. The Railway Minister often 
talks of raising the productivity  of 
the railways.  Unless all the railway 
employees are taken back and unless 
Government amend  its attitude  to 
solve the labour problems it would 
not be possible.  The  hon. Minister 
may try to seek comfort thinking that 
all those who had not taken part in 
the strike had no problems to put for
ward.  It would be suicidal if he in
dulges in such self deception.  Pro
ductivity  can never be raised with 
unhappy and disgruntled workers.

Why should we vote these demands? 
The trains are running late. They do 
not provide water, light, fan and good 
food to the  travelling  passengers. 
Then on what moral grounds  the 
Government ask for more funds when 
even minimum needs of the passen
gers are not being met.  A lot  of 
infructuous expenditure is being in
curred by the railways as a result of 
the use of Inferior quality of coal I 
suspect that there is shady deal  in 
the matter of allocating contracts for 
th« supply of coal and ft is time that 
it is probed thoroughly.  And finally 
I will wind up by referring to  the

extremely bad security measures mow 
available in the railways. I will only 
read out a news item from Jugantar. 
The newa item says that during the 
last three years in West* Bengal 130 
passengers  succumbed to  assasin’s 
knire.  During this period one mur
der was taking place after every ten 
days, and the rate of  death in rail
ways was not so high in any other 
State.  As many as 257 incidents of 
dacoity and  snatchings  had taken 
place during the last 8 months.

If the Government have any sense 
of respect for law, if they attach any 
importance to the institutions of High 
Court and the Supreme Courts,  and 
if they have a modicum of regard of 
democratic values.  Then I  would
urge upon them, they should honour 
the findings of an impartial body like 
the  Supreme Court and the  High
Court and meet the legitimate de
mands of the railway workers. They 
should also re-instate all those who 
are  unemployed at present,  being 
dismissed during the last  Railway 
strike.

w  vbjwto (̂ r̂r) : 
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�), �� m:cfil-U � <iiT GT �;;n"{ 
�i:j- it � f� � I � ,;ref)-� it �'{ 
cf�f 'TT �"{ �'{ I 

� cfTG it � cfi'�r 'i:fTQfil � 
fcfi' m;;r w � +i?r� <iiT m cfT� 
m;;;,p:r � c:fTcf.._ � I \:,·.fcf, cf!� it 
m;;r m� � it 'q'q1 cfiT � fc{"q<f q;;r 
w;rr � I � � QT �;;rr cfiT f qqlf 
�' 51"UR lffl"T ctir '3""1<fi"T ��&M � * ,:, 
(Interruptions) 

P..TT ;:rTq;ir SH\'T� lfl�q : ��cf qffl 
� i·, lfs crrcrn cfi'"{TlfT ;;rri::r 
( c!fcfetl"f) . . . . . ! 

P..Tt grfii:f :;!{.� cfi�cnlf : �nq-if; f �R'IT� 
cfi'T � 3,q-"{ <fi"T°{ �"{ �� cfTm �T � I 
it mq-u ;,in� '1fR u f� wr.nT 
�I 

�,mf ��r� : cfiWcni::r ;;rr, ?n:r 
G"{'€cfTHf i f cfi mir �tr �q;,r <fi"T f�� r 
�I 

P..ll' gifii:r :;!{� lfi"� qllf . it Q;<F cfTcf 
�;,r ::.:rr�r � �tr fcrq;:r � 1 1i� <fiT°{ 
fG'f,f.cf ,mr � I �;, �rf;;ri:j- I � crm 
f;,fli'<f(i" � f<fi �r cfTC1° �err tfq<fi]" 
��<:if � I it ;;rq� '1;f'!'+lcf <fi"T cfT(i cfi'Q 
"{Qr � I it� �T�T cfiT ;,r� ��Ta �l£TT 
t f::.:r��r� ��r �I trn:r f;;rcr.,r �� 
cfi'fm.f]qf �- .. 

�f{Nfrr i:r�°Rll' : cfi'iaJcrri::r ;;rr, .=rr� 
ergo u "(i� � �!if;., .... 

� g<n� '<f;{ lfi"�Tlf : �fcfii'f lfQ 
;,m er9n· �� gr �r � 1 •••••• 

( c�tTI"f) . . . . �f;;· ll'6"�, cfllT 
� ;q-;rq-rf�mfr � ? 

�ltffct �R-l : � I 

P..TT §lis:i- '<f,"l lfi"�cfilf : it ;:rgl 
+rr;,m � � 1 ;;r.,m � mcAT 
� ;;fr � cfi'� � � qrff cfi1" � � 
efT"{ .fITT �T � I 

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): These words 
should be expunged. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): This 
should be ex_punged from the records. 

P..Tf g1fi'1' 'q.� !fi'a>c{iq : * * 
(Interruptions) 

�� 1:1; 'li tr:;;=,fr cfT cr cfigr � * * 
(Inierruptions) 

�f{f:tfct ��lf : cfi''i9cfT<l" ;;ft, if 
;;rrq°?r ,rr;f ;,r cfi'"{ � � fcfi' ;;rrq- wf.'t 
�., ;;r�CITT� cfiT crrcrn � efrf;;rlt I 

P..Tr gifii:r '<{. t 1fi�"1lf : it cfTcrn ;:;gr 
,fi-:�;n I 

��nfct i:r�IG!:f : i:tfr �f�<T � � 
fcfi ;;i-Qt ;;rQt � ;;r�� ��a+rrn fcfilt 
<Tit � S:'l'PT �q;,r qi"( f�T ;;rp:r I 

MR. CHAIRMAN: Shri E. R. 
Krishnan. 

THE MINISTER OF P ARLIA
MENTARY AFFAIRS (SHRI K. 
RAGHU RAMAIAH): Sir, you have 
called 3 opposition members in 
succession. On Monday 3 Congres 
members should be called first. 
Please make a note of it, so that 
whoever progress at that time, may 
note it. 

**Expunged as ordered by the Chair. 
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♦SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir,  on  behalf  of
Dravida Munnetra Kazahagam, I rise
to express my views on tihe Supple
mentary  Railway  Budget.  The
Railway Minister, by increasing the
fares  and  freights  through  this
Supplementary Budget, has sought to
raise additional revenue of Rs. 140.07 
crores in the remaining five months
of the year.  I-n his February 1974 
Budget,  he  raised  a  revenue  of
Rs.  136 38 crores  in  a  period of
12 months.  During 5 months, the
revenue  sought  to  be  raised  is 
Rs. 140.07 crores, while in 12 months
the revenue from original budget is 
expected to be only Rs. 136.38 crores.
If you make a comparison of these
two, you will find that the revenue
sought to be raised through  this
Supplementary Budget is 100% more
than  that  raised  in  tlie  original
budget.  I say this with a view to
rebutting the argument of the Rail
way Minister that the freights have
been  increased  only  by  16£%  to
22%.

The second class  fare  has  been
increased by 20#.  From Delhi to 
Bombay the air fare is Rs. 440/-,
while t)he fare in Rajadhani is Rs
582/- and it is Rs.  508/-  in  air- 
conditioned coach.  I would like to
know,  under  these  circumstances,
whether the railway fares are being
increased  to  augment the  railway
revenues or to reduce it.

Before I from the Opposition Bench
start criticising this Supplementary
Railway  Budget.  I  would  like  to 
inform  you  how the ruling party
members themselves have condemned
the Supplementary  Railway Budget
proposals  in  the  Congress  Parlia
mentary Parly meeting held on 26th 
August, 1974  Shri Shankar Daval
Singh,  Shri  Stephen,  Shri  Vasant
Sathe, Shri R. K. Reddy, Shri D C. 
Goswami have sharplv criticised the
increases in fares and freights.  The
Planning Minister, Shri D. P. Dhar

about the gradual decline in the
efficiency of Railway Administration,
which  would  adversely  affect the
country economic advancement.  The
Railway  Minister’s friend from his 
Home  State,  Shri  Shankar  Dayal
Singh,  has  bemoaned  that  the
Railway Minister has become a slave
of the Railway Board and if the
Railways are to survive, the Railway
Board must be abolished  He has 
also warned that there will be violent
agitation  in the  country  if the 
increases  in  fares and freights are
not dropped  Shri Stephen supported
this and added that even the ruling
party members would join such an 
agitation,  expressing  their  solid
support to the genuine grievances of
the people.  Outside tihis House, the
ruling  party  members  have  been
virulent and vituperative  in  their
criticisms.  In order to prove that 
there  is  no  gap  between  their
profession  and  practice,  they  all
should vote against these proposals
when they come up in the House
This is very necessary if they want
to sustain their self-respect  I would
like to see whether they are going
to be pricked by their conscience or 
by their Party whip

The Railway Minister in his speech 
has stated that, while formulating the 
budget  proposals,  he  adopted  the 
criteria of public interest, industrial
development  and  social  justice
necessary for establishing an egali
tarian society.  He also said that the 
essential commodities would not be 
affected by the freight increase  On 
the same night, his own Financial
Commissioner,  Shri  Bhandari  has 
statod that on account of the freight 
increase the wholesale price index
would  go  up  by 27c,  which  »n 
ronsequence  would  push  up  the 
consumer price index.

When  vou  compare  the  freigM 
offerings in April, May, June. 1974 
with that of the same period in 1973,
you will find that there has been a 
decline of 120 million tonnes in the 

has expressed his great dissatisfaction freight offerings  If the freights are

♦The Original speech was delivered in Tamil.
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further  increased,  naturally,  the 
offerings would further slump.  Simi
larly, during this period in 1974, the 
number of railway passengers lhas also 
gone  down  by  150  million,  as 
compared with the same period in 
3973.  If  the  fares  are  further 
increased, a day may come when the 
Railway Minister goes out of his job 
and  the  Railway  Administration 
winds up under the weight of its own 
follies.

The Railway Minister in his speech 
stated  that  any  reduction  m  the 
passenger services would be utilised 
for transportation of esi»ential com
modities. But the Railway Board has 
got a different approach  While the 
Railway  Minister pleads for more 
number of wagons, the Railway Board 
has cut down the orders for wagons 
with  the 5 Wagon  manutactunng 
units, on account ot which thousands 
of workers are likely to be thrown 
out of employment.  I wonder who 
lepresenis the interests of the Rail
ways m our country—is it the Rail
way Minister or the Railway Board? 
This news has come in the Economic 
Times ol  2 September, 1974  The 
Heavy Industries Minister, Shri Pai, 
it is reported, has taken up this issue 
with the Railway Minister, Shri L N. 
Mishra.  When more  wagons  aie
required to transport essential com
modities to  various  paitg  of  the
country to fight the artificial scarcity, 
I condemn the arbitiary action of the 
Railway Board  in  curtailing  the
orders for the purchase of wagons.

Both the Finance Minister and the 
Railway  Minister  argue  that  the 
Supplementary  Budgets  have  been 
brought to control the inflationary 
pressures.  In  February  General 
Budget this year the tax burden was 
Rs. 212 crores and in July General 
Budget it is 232 crores of rupees. In 
February Railway Budget this year 
the burden of increase in freights and

fares was Rs. 136 crores and in July 
Supplement  Railway Budget  it  is 
Rs. 140 crores.  The total tax burden 
in 1974-75 has come to Rs. 740 crores. 
The  tax  burden  imposed on  the 
people of the country in the Mini 
Budgets is much heavier than that 
imposed in the main budgets this 
year approved only 5 months ago. 
Is this going to control the inflation 
or is it going to fan further the fire 
of mflation in our country?

There is widespread  scarcity  of 
essential commodities in the country. 
During the paat 3 years, there was 
alarming industrial stagnation.  There 
is price spiral of a vicious nature. 
Yet, during the period 1961 to 1974, 
the freights have been increased eight 
times.  I wonder whether this will 
control inflation or the population by 
causing  starvation  deaths  in  the 
country  Priccs uf coal, sugarcane, 
fertilisers, edible oil, iron ore, cotton 
etc. will po up  The prices of every 
day consumer items like charcoal, 
vegetables, oil as a result ot not 
exempting oil seeds from the freight 
increase,  household  goods  like 
aluminium vessels will be pushed up. 
Consequently, the Dearness Allowance 
of the employees will have to be 
increased, which in turn will increase 
the  administrative  expenses  to 
gigantic proportion.  To meet the 
growing administrative expenditure, 
tlhe Government will have to levy 
further taxes  etc.  This  is what 
wc have been seeing far the past so 
many years m our country.

Sir, the leaders of all the Chambers 
of Commerce and Industry in our 
country have unanimously expressed 
the view that on account of faulty 
wagon turn round and absence of 
economy in the administrative expen
ses the Railway revenues are dwind
ling year after year resulting in the 
need to increase of freights and fares 
beyond all proportions.  During the 
period 1971 to 1974, the freights have 
been increased by 37 per cent.  On 
August 25, 1974, the newspapers of
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Delhi revealed that 400 wagons in 
Jaipur and 753 wagons in Delhi had 
been detained for one reason or the 
other.  The Deputy Railway Minister, 
Shri Quereshi, stated on the floor of 
this House that unless the traders 
cleared the goods within 7 days, they 
will be confiscated and sold in the 
Super Bazars.  I welcome such an 
imaginative step.  At the same time, 
I  would  like to request the hon. 
Deputy Minister that he should take 
steps for cancelling the licences  of 
Dhese traders also.

In the Times oj India  of  28th 
August,  1974,  under the captioned 
Article ‘Porters Fleece the Passengers 
at the Railway Stations’ u  is  cate
gorically stated  that there is full 
complicity of the Railway Police and 
Railway employees in the smuggling 
of controlled commodities*, m bribery 
and corruption, due to which the 
Railways  lose substantial revenues 
If corruption, bribery and such other 
malpractices  amony  the  Railway 
employees are curbed effectively, the 
Railway Minister would be able to 
collect this  sum  of  Rs. 140 crores 
which  he  wants  to  collect  by 
increasing the freight!- and fares. The 
amount  of  compensation  annually 
paid by the Railways on account of 
thefts and pinching of products sent 
through the Railways is Rs 50 crores 
The loss of revenue through ticketless 
travel is about Rs 100 crores.  The 
loss on account of thefts of Railway 
property annually is Rs. 100 crores. 
The loss on account of damage to 
Railway properties in agitations etc. 
is of lie order of Rs 50 crores.  If 
the Railways exercise greater control 
and  check  on  these  things  and 
minimise this loss of Rs. 300 crore.s 
annually, there would be no need to 
impose this heavy burden of Rs. 140 
crores in 5 months on the people of 
our country.  From whatever angle 
1 see, I am unable to approve of the 
proposals  in  the  Supplementary 
Railway Budget

In conclusion, I would refer to 
certain problems being faced by the 
people of Tamil Nadu.  Cuddalore 
to Bangalore via Salem train was 
started by the then Deputy Railway 
Minister, Shri Rarmaswamy.  During 
the past 6, 7 months, the train is not 
running  and tihe track is getting 
rusted.  I would request the hon. 
Deputy  Minister  that  he  should 
restore this train immediately for the 
service of the local people.

Now that the Calcutta High Court 
has given its judgment,  the Railway 
Board should reinstate all those sus
pended and dismissed Railway  em
ployees who participated in the re
cent strike.  Their  break-in service 
should be condoned.  Their  hous.es 
should be restored to them.

The hon. Railway  Minister  sanc
tioned the  Tirunelveli-Kanyakumari 
line via Erawadi.  But the local 
authorities have not yet started the 
work on this line  I would like  to 
request the hon Deput} Minister that 
he should look into this and do  the 
needful.

In Udumalpettai and Pollachi taluk.s 
of Tamil Nadu, for want of wagons, 
gypsum in huge quantities are  lying 
m heaps and heaps.  Adequate num
ber of wagons should be supplied in 
time so that the cement factories in 
this area can start their production

In the  end, I would like to point 
out that 58 diesel engines from Erode 
Loco-shed have been transferred  to 
South-Central Railway,  while there 
is more  than  enough  demand  m 
Southern Railway for diesel engines.
I would request the  hon.  Railway 
Minister to look into this matter and 
do the needful  We in Tamil Nadu 
have been hearing frequently about 
the proposal to  stop the  Mettuppa- 
layam-Ooty  train. Sir.  Ooty  is 
known as the Queen of Hill Resorts. 
If this train is stopped, the tourist 
traffic in Tamil Nadu  will dwindle.
I would appeal to the Railway Minis
ter that he should make a categorical
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statement indicating that there is no 
truth at all about the proposal to stop 
this Mettuppalayam-Ooty train.

With these words,  I conclude my 
speech.

SHRI  JAGADISH  BHATTA- 
.CHARYYA:  I beg to move:

“That the demand for a suppk- 
plementary Grant of a Sum not 
Exceeding Rs. 23,20,00,000 in res
pect of Ordinary working expense*
—Repairs  and  Maintenance  be 
reduced by Rs. 100.’*

'[Excessive cost of maintenance of 
Railway tracks. (1)].

“That the demand tor a supplt - 
mentary  Grant o£ a Sum not 
Exceeding Rs. 23,20,00,000 in  res
pect of Ordinal y wurking expense* 
—Repairs  and  Maintenance  be 
reduced by Rs. 100 v

[Failure to appoint men at all railway 
crossings. (.2)].

“That the domand tor a supple
mentary Giant of  a  Sum not 
Exceeding Rs 23.20.00,000 in 'res
pect of Oidaiaii working expense-; 
—Repairs  and  Maintenance 
reduced by Rs. 100 ”

I Failure to stop the supply o1 low 
quality of coal for the engines. (3) J.

"That the demand for a supple
mentary  Grant  of a  Sum not 
Exceeding  Rs. 23.20.00,000 in res
pect of Ordinary working expenses 
—Repairs  and  Maintenance  be 
reduced by R<. 100”

‘[Failure to discontinue the use  of 
unfit steam engines. (4)].

“That the demand for a supple
mentary  Grant of a Sum not 
Exceeding  Rs, 28,20,00,000 in res
pect of Ordinary working expenses 
—Repairs  and  Maintenance  be 
reduced by Rs. 100/’

[Failure Ho run  an express  tram 
between Adra and Howrah in SD. 
Railway (5)].

“That the demand for a supple- 
mentary  Grant  of a  Sum  not
Exceeding Rs. 23,20,00,000 in  res
pect of Ordinary working expenses 
—Repairs  and  Maintenance  be
it'd need bj Rs. 100.”

[Failure to convert the  B.D.R. line 
into broad gauge line (6)].

‘•Tnat the demand ior a supple
mentary  Grant  of a  Sum not
Exceeding Rs. 23,20,00,000 in res- 
uect of Ordinary working expenses 
—Repairs  and  Maintenance  be
reduced by Rs. 100 ”

[Failure to electrify  the line  from 
Kharagpur t>o Adra in S.E. Railway 
(7)3.

•‘That the demand ior a supple
mentary  Grant  of a Sum not
Exceeding Rs. 23,20,00,000 m res
pect of Ordinary working expenses 
—Repaiis  and  Maintenance  be
reduced by R<> 100 ’’

[Failure to provide  better wait mg 
halls and  office accommodation at 
Bankura  and  Garhbeta  railway 
stations on the S.E. Railway. (8)].

"That the demand for a supple
mentary  Grant of  a  sum  not
exceeding R> 1,34,25,000 in respect 
of  ordinary  working  expenses— 
Operation other than staff and fuel 
be reduced by R̂. 100/'

[Continuous late  running  of trams 
in S.E. Railway. (9)1.

“That the demand for a supple
mentary  Grant  ot  a  sum  not 
exceeding Rs. 1,34,25,000 in respect 
of  ordinary  working  expenses-* 
Operation other than staff and fuel 
be reduced by Rs. 100.”

[Lack of amenities for passengers 
in the trains of the Adra Division in 
S.E. Railway. (10)3.
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“That the demand for a supple* 

mentary  Grant  of  a  sum  not 
exceeding Rs 1,34,25,000 m respect 
of  oidmary  working  expenses— 
Operation other than staff and fuel 
be reduccd by Rs 100”

[Failure to stop theft of qoods from 
the Railway Yards  and  running 
trains  (11)].

“That the demand for a supple
mentary  Grant  of  a  sum  not 
exceeding Rs 1,34,25,000 in respect 
of  oidinary  working  expenses— 
Operation other than staff and iuel 
be reduccd by Rs 100”

[Failure  to stop ticketless travelling.
(12)]

“That the demand foi a supple* 
mentaiy  Grant  of  a  sum  nol 
exceeding Rs 1,34,25 000 m respect 
of  oiainary  w 01 king  expenses-— 
Operation other than staff and fueJ 
be 1 educed by Rs 100'’

[Failure  to  proide  attendants  in 
first class compartments (13)J

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs 2,91,66,000 in respect of 
ordinary  working  expenses—Staff 
welfare be reduced by Rs. 100.”

[Failure to provide  quarters  with 
proper sanitation facilities to wor
kers  (14)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 2,91,66,000 m rtspect of 
ordinal y  working  expenses—Staff 
welfare be reduced by Rs 100”

[Failure to  supply food-stuff  and 
essential commodities at a subsidis
ed 7 ate to workers. (15)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of

ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Wastage of railway  materials  for 
want to proper arrangement. (16) J

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses-—Ad
ministration be reduced by Rs. 100 ”

[Suspension of working  durmg  the 
last railway strike (17)]

“That the demand for a Supple
mentary Giant oi a sum not ex
ceeding Rs 8,81.62,000 m respect oi 
ordinary  working expenses—Ad
ministration be reduced by Rs. 100 ’

[Misbehaviour of the police toward* 
the workers during the last railuai/ 
strike. (18) J

“That the demand for a Supple 
mentary Giant of a sum not ex
ceeding Rs 8 81 62,000 m respect of 
ordinary  working expenses—Ad
ministration be reduced by Rs. 100’

[Spirit of  vengeance  with  which 
some officers are treating the casual 
workers dismissed  during the 
railway strike (19)]

“That the demand for a Supple 
mentary Grant of a sum not ex
ceeding Rs 8,81,62,000 in respect of 
ordinary working expenses—-Ad

ministration be reduced by Rs 100 ’

[Lack of security of  the passeng«»' 
travelling in the Sealdah section 0: 
the Eastern Railway. (20)].

“That the demand for a Supple 
mentary Grant of a sum not ev 
ceeding' Rs, 8,81,62,000 in respect 0 
ordinary working expenses—-Ad-

mim-'tration be reduced by Rs. 1°°

[Inadequate medical facilities  f01
the railway workers. (21)3.
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'That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,82,000 in respect of 
ordinary  -working  expenses—Ad
ministration be reduced by Rs. 100.”

[Spending of money  on propaganda 
by the Railways  during the last 
railway strike. (22)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration he reduced by Rs. 100.”

[Arrests of the  railway  working 
during the last strike. (23)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced  Rp. 10°*”

[Failure  to take  back  the  casual 
workers retrenched during the rail
way strike. (24)1

“That the demand for a Supple
mentary Grant ot a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration he reduced hy Rs. 100 ”

[Failure  to take  hack the woikers 
dismissed during the railway strike 
(25)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81.62,000 in respect of 
ordinary  working  expenses—̂Ad
ministration be reduced hy Rs. 100.

[Failure to institute  an official en
quiry into the working of the D. S. 
Office at Adray S.E. Railway. (26)].

“That the demand for a Supple

mentary Grant of a 5111X1  ex" 
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.

[Failure  to reinstate  the  workers 
dismissed during the last railway

strike in the South Eastern Railway. 
(27)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62*000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Need to pay compensation to  the 
workers and their families subject 
to inhuman atrocities by the police 
during  the  last  railway  strike, 
(28)].

“That the demand for a Supple
mentary Grant ot a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to  withdraw  false  cases 
against the workers in the last rail
way strike. (29)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to  abolish  the  Railway 
Board. (30)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working!  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to make the railway elec
trification workers permanent  in 
their jobs though they have been 
serving the Railway for the last ten < 
to fifteen years. (31)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working Expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to revive  the  trains can
cel led during the last strike. (32)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of
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♦ ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

* [Failure to  sanction  bonus  to the 
railway workers. (33)].

“That the demand lor a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expense*—Ad
ministration he reduced by Rs. 100.”

{Failure to employ  adequate num
ber of employees from  Scheduled 
sCastes, Scheduled Tribes and other 
minority communities. (34)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100 "

£Failure to pay salary to the strik
ing workers for the strike period. 
(35)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 23,20,00.000 in rcspect of 
ordinary  working expenses—Re
pairs and Maintenance be reduccd 
by Rs. 100."

[Failure to  connect Agartala with
a railway line. (36)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 23,20,00,000 in respect of 
ordinary  working expenses—Re
pairs and Maintenance be reduccd 
by Rs. 100.”

{Failure to reduce the second  class 
passenger fare in all trains. (37)1.

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 23,20,00,000 in respect of 
ordinary  working  expenses—Re
pairs and Maintenance be reduced 
by Rs. 100.”

[Failure  to replace the work  out 
first class compartments on Asansol- 
Puri line. (38)].

'‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 23,20,00,000 in respect of 
ordinarj  working  expenses—Re
pairs and Maintenance be reduced 
by Rs. 100.”

[Failure to  stop  the unusual delay 
in starting the trains at Adra sta
tion on the S.E. Railway, (39)].

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 20,16,47,000 in respect 
of ordinary  working  expenses— 
Operating staff be reduced by Re. 
300.”

[Non-implementation  of the  assu
rances given to the loco-running 
staff. (40)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 20,16,47,000 in respect 
of ordinary  working  expenses— 
Operating Staff be reduced by Rs. 
100”

[Autocratic  way of working of the 
Railway Board. (41)].

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 1,34,25,000 in  respect 
of ordinary  working  expenses— 
Operation other than staff and fuel 
be reduced by Rs. 100.”

[ Inability  to effect economy in the 
use of stationery. (42)].

“Tha£ tbe demand for a Supple
mentary Grant of a suni not ex
ceeding Rs.  1,34,25,000 m respect 
of ordinary  working  expenses— 
Operation other than staff and tatd 
be reduced by Rs. 160.*
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[Irregular supply of uniforms  to 
the railway workers. (43))].

"That the demand for a Supple
mentary Grant of a sum not ex- 
. ceeding Rs.  2,91,66,000 in  respect 
of working expenses—Staff Welfare 
be reduced by Rs. 100.”

i [Failure to provide  adequate  faci
lities for the education of the child
ren of railway employees. (44)]

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 2,91,66,000  in  respect 
of working expenses—Staff Welfare 
be reduced by Rs. 100.”

[Failure  to  replace  tin  sheds by 
pucca sheds in railway quarters for 
the railway workers (45)1.

SHRI P. G. MAVALANKAR: I beg
* to move:

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in  respect 
of ordinary working expenses—Ad
ministration be reduced by Rs. 100.”

(Failure to restore normalcy and  a 
climate of confidence among lakhs 
of railway employees m whose sus
tained and devoted work and spon
taneous loyalty depends the efficient 
and smooth running of the Indian 
Railways. (46)1.

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000  in respect 
of ordinary working expenses—Ad
ministration be reduced by Rs. 300,”

' fFailure to  put an  end forthwith 
to all kinds of victimization  of the 
railway employees .after the recent 
strike.  (47)].

"That the deihand for a Supple- 
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in the respect 
of ordinary working expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to implement  fully, speed
ily and honestly the categorical as
surance given on the floor of the 
House earlier this month  by  the 
Hon’ble Prime Minister that Gov
ernment will examine all cases of 
striking and  other railway  em
ployees who have been  dismissed 
or suspended  or  punished  with 
sympathy and  from  the  human 
angle. (48)].

‘That the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 

ordinary working cncpensea-̂dmial* 
stration be reduced by Rs. 100."

[Failure to refrain from  indiscrimi
nate and arbitrary arrests of hund
reds of Railway Employees before 
and during the recent strike. (49)].

“That the demand for a Supple
mentary Grant of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to check the repressive and 
even brutal behaviour of the police 
towards many workers and  their 
families during the recent railway 
strike. (50)]

‘That the demand for a Supple
mentary Grant of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working expenses  Ad
ministration be reduced by Rs. 100.”

{Failure to restart several passenger 
trains in Gujarat which were can
celled in the wake of and during the 
recent strike (51)]

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8.81,62,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Failure to start  immediately  the 
work on conversion of metergaugo 
into broad-gage  of the  Delhi- 
Ahmedabad line. <52)].
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“That the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100"

[Failure  to  complete  expeditiously 
the electrification of the broad-gauge 
line between Sabarmati and Virar, 
so as to start the passenger and fast 
trains between  Ahmedabad  and 
Bombay. (53)].

“That the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to start soon the construction 
of the  Bhavnagar-Tarapore  new 
line. (54)].

“That the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8.81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to prepare concrete plans for 
constructing a new railway line on 
Kapadwanaj Modasa  meter-gauge 
tract in Gujarat. (55)].

“That the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to provide manned gates on 
at least such of the railway  cros
sing where the danger of accidents 
has been provided to be real in the 
recent past. (56)]

“That' the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to curb  effectively  the 
racket that is going on openly and 
blatantly with regard to reservations 
causing considerable inconvenience

to  bonafide,  honest,  law-abiding 
passengers. (57)]

“That the demand for a Supple
mentary Grant  of a sum not  ex
ceeding Rs. 8,81,62,000 in respect cd 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 300.”

[Failure to start a direct new  rail
way train from  Ahmedabad  to 
Varanasi via Kanpur and  Allaha
bad. (58)]

“That the demand for a Supple
mentary Grant of a sub not  ex
ceeding Rs. 8,83,62,000 in respect oi 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.’”

[Failure to operate at least one addi
tional fast train between Ahmeda
bad and Bombay ot meet the heavy 
daily traffic. (59)]

“That the demand for a Supple
mentary Grant of a sum not  ex
ceeding Rs. 8,83,62,000 m respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100”

[Failure to resume the Atr-conditwv- 
ed Chair-car De-lux tram between 
Ahmedabd and Bombay. (60)].

“That the demands for a Supple
mentary Grant of a ?um not exce
eding Rs. 8,81,62,000 in respect  of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100 ”

[Failure to give facilities of a direct 
thrdugh bogey from Ahmedabad to 
Madras via Dadar, Bombay with the 
Bombay-Madras Mail. (61)].

“That the demand for a Supple
mentary Grant of a sum not exce- 
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration 'be reduced by Rs. 10°.

[Failure to provide simple but good 
food and refreshments *« the various
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Restaurant  Cars on the Indian Rail
ways. (62)1

“That the demand for a Supple
mentary Grant of a sum not exce
eding Rs. 8,81,62,000 in respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.” 

[Failure  to  provide a  regular and 
adequate wagov-quota to salt Indus
tries in Saurashtra and Kutch for 
expeditious lifting of the salt frdm 
the places of production to centres 
of sale and distribution.  (63)]

“That the demand for a Supple
mentary Grant of a sum not exce
eding RS. 8,81,62,000 in respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

IFailure to improve the present erra
tic, uncertain and inadequate wagon 
allotme7its in  the Western  zone 
which results into irregular and un
dependable coal supplies making it 
difficult for the 1proper and efficient 
running of industries and pcfwer 
houses in Ahmedabad and Gujarat. 
(64)1.

“That the demand for a Supple
mentary Grant of a sum not  ex
ceeding Rs. 8.81,62,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.’'

fFailure to drastically deal with the 
continuously rising corruption and 
malpractices in the railways, from 
top  to  bottom, causing  untold 
harassment, hardship and  financial 
losses to countless passengers and 
firms, throughout the country. (G5)]

SHRI R. V. BADE: I beg to move:

“That the demand for a Supple
mentary Grant of a sum not exce
eding Rs. 8,81,62,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Failure to make permanent the rail
way civil engineers who have been 
in servine for the last ten years or 
more.  (66)].

“That the demand for a Supple
mentary Grant of a sum not exceed

ing Rs. 8,81,62,000 in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Failure of the Railway (Central and 
Western) to fulfil the assurance of 
the Railway Minister in the House 
regarding the reinstatement of sus
pended and dismissed workers who 
tcfok part in railway strike. (67)].

SHRI RAMAVATAR SHASTRI:  I
beg to move:

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62,000 in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Ar?fi-Iabour policy of Government.
(68)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62,000 in  respcct  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.’*

[Failure to abolish the useless Rail
way Board. (69) ]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62.000 in  resppct  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Use  of fascist methods for supres- 
sivg the labourers during the last 
railway strike  (70)1

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62 000  in  respect  of 
ordinary working expenses--Admi
nistration be reduced by Rs. 100.”

|IttfrnclMous cxprndi*urc of hundreds 
crorrs of rupees in the process of 
suppression  <ff the railway strike.
(71)1

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62,000  in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

f Failure to treat railway workers as 
industrial workers and to give them
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the benefits available to industrial  ordinary working expeiu&c-Admi- 
wothers.  (72)] lustration be reduced by Ra 100.”

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000 in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Ra. 100.”

[Failure to check increasing corrup
tion among railway officers.  (73)]

“That the demand for a Supple
mentary Giant of a sum not exceed
ing Rs 8,81,62,000 m  respect  of 
ordinary working expenses—Admi
nistration be reduced by Ra. 100.”

[Failure to withdraw all types of pro
ceedings instituted, against the wor
kers durmg railway  strike.  (74)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62,000 in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs 100.”

[Failure tti withdraw all nourt cases 
pending against the railway wor
kers  (75)]

“That the demand for a Supple
mentary Giant of a sum not exceed
ing Rs  8,81,62,000 in Tespect  of
ordinary working expenses—Admi
nistration be reduced by Rs 100”

[Failure to grant re<ogmtwn to Indian 
Railway Workers Federation and All 
India Railway Employees  Confe
deration.  (76)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs  8,81,62,000 in rcspect  of
ordinary working expenses— Admi
nistration be reduced by Rs 100.”

[Failure to check the  late running
of trains.  (77) ]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Re.  8,81,62,000 in respect  of

[Failure to resolve the controversial 
issues through  negotiatuMs  with 
N.C.C.RS.  (78)]

“That the demand for a Supple' 
mentary Grant of a sum no+ exceed
ing Rs. 8,81,62,000 in respect  of 
ordinary working expenses—Admi
nistration be reduced by Rj. 100.”

[Failure to grant bonus to railway 
workers.  (79) ]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62,000 in  respcct  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100”

[Failure to constitute a Committee of 
the Members of Parliament to en
quire into police atrocities commu
ted on workers during the strike at 
Mugal  Sarai,  Danapur,  Katihar. 
Jamalpur  Barauni,  Samastipwr, 
Darbhanga,  Dhanbad,  Gaya  and 
cither centres m the country (80)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs 8,81,62,000 in  respect  0f 
ordinary working expenses—Admi
nistration be reduced by Rs 100.”

[Demolishing of the combined office 
building of Railway Employees Co
ordination Committee and N.C.C R S 
of Dhanbad and theft of its property 
worth Rs eight thousand.  (81)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing  Rs 23,20 00,000 in respect of 
ordinary  working  expenses—Re
pairs and Maintenance be reduced 
by Rs. 100”

[Failure to double Patna-Gaya line 
in view of the heavy rush ctf pas
sengers and to avoid bottleneck of 
traffic. (82)]

“That the demand for a Supple
mentary Grant of a sum not exceed-
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tag  Rs. 23,20,00,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Failure to  provide sheds at Parsa 
Bazar, Nodwan, Pothahi, Nadaul 
stations on the Patna-Gaya line of 
Eastern Railways. (83)3

“That the demand lor a Supple
mentary Grant of a sum not exceed
ing  Rs. 23.20,00,000 in respect of 
ordinary  working  expenses—Re
pairs and Maintenance be reduced 
by Rs. 100.’»

[Need to expand Patna Ghat Rail
way yard for the benefit of traders.
(84)]

“That the demand for a Supple
mentary Grant of a aum not exceed
ing Rs. 23,20,00,000 in  respect  of 
ordinary  working  expenses—Re
pairs and Maintenance be reduced 
by Rs. 100."

[Need to lay new railway line from 
Bihta to Daltonganj  and Auranga
bad  via Bikram-Paliganj-Arwal.
(85)3

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000 in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Failure to condone break in aervice 
of lakhs of employeê  who took 
pari in railway strike. (101)1 

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000 in  reŝcct  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Failure to withdraw the cases of 
suspension, discharge and removal 
against the striking railway em
ployees. (102)3

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000 in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Continued detention of raiway em
ployee* under MISA in West Ben-
mi ami

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000 in  respect  of-
ordinary working expenses—Admi
nistration be reduced by Rs. 100.” 

[Failure to withdraw legal proceed
ings instituted against the Railway 
employees at the time of railway 
strike. (104)3

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000 in  respect  of>
ordinary working expenses—Admi
nistration be reduced by Rs. 100.*’ ’ 

[Failure to release employees detam
ed under MISA in the wake of work 
to rule movement launched by the 
Indian  Railway Loco  Mechanical 
Staff Association from 24tk Novem
ber, 1973 to 24th Januaryf 1974.
(105)J

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 8,81,62,000  in  respect  of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[ Failure to withdraw the cases against 
the employees effi.Hated to unrecog* 
nised  railway  employees  unions.
(106)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing R̂.  1.34.25,000 in  respect  of
ordinary working expenses—Opera
tion  other  than staff and fuel be 
reduced by Rs. 100 ”

[Faifrtre to  check  blackmarketing. 
(107)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 1.34,25,000 in respect ol ordi
nary  working  expenses—Operation 
other than staff and fuel be reduced 
by Rs. 100.”

[Shorfa£(e> of forms and stationery in 
railway atffice. (108)3

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 2.91.66,000 in respect of 
ordinary  working  expenses—Staffi 
welfare be reduced by Rs. 100.”

[Shortage of essential drugs in rail* 
way hospitals. (109)1
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“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 2,91,06,000 in  respect of 
ordinary  working  expenses-staff 
welfare be reduced by Rs. 100."

[Unsatisfactory  arrangements  of
*canteens  for  railways  employees.
(110)]

PROF. S. L. SAKSENA:  X beg to
move:

“That the demand for a Supple
mentary  Grant  of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

INeed for construction of a new rail
way line from Gorakhpur to Maha- 
rajganj  via Nichlaul-Thuntibari 
Bhaisalotan.  (86)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

ZNeed for construction of a new rail
way line from  Nautanwa to Lum- 
biiii garden in Nepal. (87)]

“That the demand for a Supple
mentary  Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration  be  reduced  by 
Rs. 100.”

tNeed for construction of a halt sta
tion at Lai Bahadur Shastri Nagar 
situated two miles south of Anand- 
nagar on Gorakhpur-Nautamni loop 
line on N.E. Railway. (88)]

“That the demand for a Supple
mentary  Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration  be  reduced  by 
Rs. 100”

fNeed for construction of a halt sta
tion at Gurli between Siswa  and 
Khada (Railway station  situated 
three miles  north of  Siswa  on

Gorakhpur Chitauni loop line  on 
N.E. Railways (89)]

SHRI S. M. BANERJEE: I beg to 
move:

“That the demand for a Supple
mentary  Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to reinstate all Railway em
ployees who were discharged, dis
missed, and removed from service 
due to strike in May, 1974. (90)]

“That the demand for a Supple
mentary  Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration  be  reduced  by 
Rs. 100”

[Failure to abolish Railway Board 
(91)1

SHRI P  M.  MEHTA: I beg  to
move:

“That the demand for a Supple
mentary  Grant  of  a  sum  not
exceeding Rs. 8,81,62,000 in respect
of ordinary working expenses—Ad
ministration  be  reduced  by 
Rs. 100.”

[Failure to reinstate 125 railway em
ployees of Bhavnagar Division aftrr 
the strike. (92)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses—Ad
ministration  be  reduced  by 
R&. 100.”

[Misuse of powers  in the name  of 
"rewards” to so-called loyal railway 
employees. (93) ]

“That the demand for a Supple
mentary Grant Of a sum not ex
ceeding Rs. 23,20,000 in respect of 
ordinary  working  expenses—Re'



&$ §upplem£niarvb.&. &HADRA 16, 1696 (SAKA) (kaitways),

pairs and Maintenance be reduced 
by Rs. 100.”

[Need to repair, improve and main
tain second class cOaches of Western 
Railway. (94)]

“That' the demand for a Supple
mentary Grant ot <a sum not ex
ceeding Rs. 1,34,25,000 in respect of 
ordinary  working expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Failure to reintroduce trains cancel
led due  to shortage of  coal in 
Bhavnagar  Division of Western 
Railway. (95)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs 1,34,25,000 in respect of 
ordinary  working  expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Failure to provide wagons by West
ern Railway for lifting salt  from 
Bhavnagar and Kutch. (96)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 2,91,66,000 in respect of 
ordinary  working expenses—Staff 
welfare be reduced by Rs. 100.”

[Need to construct Hostels at  Bhav
nagar for the school and  college 
going children of the Western 'Rail
way employees. (97)]

SHRI BHOGENDRA JHA: I beg to 
move:

‘That the demand for a Supple
mentary Grant of a sum not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration  be  reduced  by 
Rs. 100.”

[Grom* of recognition to unaffiliated 
unions on jVJE. Railway.  (Ill)]

"That the demand for a Supple-* 
aientary Grant of a sum not  eac-> 
ceeding Rs. 8,81.62.000 in respect 
of ordinary  working  expenses-̂ 
Administration  be  reduced  by 
Rs. 100."

[Failure to abohsh the Railway Board, 
(112)].

“That the demand for a Supple
mentary Grant of a sum not  ex
ceeding Rs. 20,16,47,000 in respect 
of ordinary  working  expenses- 
operating staff  be  reduced  by 
Rs. 100.”

IFailure to give project allowance to 
the workers  Barauni-Gadhara 
Project on N. E. Railway  and to 
Withdraw cases against them, ignor
ing the written assurance given by 
the Union Labour Minister during 
the 33 day strike in 1969.  (113)]

“That the demand for a Supple
mentary Grant of a sum  not ex
ceeding Rs. 20.16,47,000 in respect of 
ordinary working expenses—Opera
ting staff be rcduced by Rs. 100.”

[Failure  to withdraw  cases of re
trenchment. dismissal against all the 
railway employees  connected with 
the last countru-wide strike. (114)]

“That the demand for a supple
mentary Grant of a sum not exceed
ing  Rs.  1,34,25,000 in respect of 
ordinary  working expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Hike in III class fare.  (115)]

"That the demand for a supple
mentary Grant of a sum not ex
ceeding Rs. 1,34,25,000 in respect of 
ordinary  working expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”
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[Failure to check the thefts of goods 
and ticketless travelling in railways 
<U«]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 1,34,25,000 in respect of 
ordinary  working expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Delay in restoring  Mauratha  and 
Korhia halts in Samastipur Division 
of N.E. Railway.  (117)]

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs 1,34,25,000 in respect of 
ordinary working  expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Delay in laying a new railway hne 
from Jhanjharpur to Lokha Bazar 
in  Samastipur  Division of N E. 
Railway.  (118)1

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs 1,34,25,000 in respect of 
ordinary working  expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100”

[Need to construct new railway line 
between  Laukaha-Jainagar  and 
Sitamarhi in Samastipur Division of 
N.E. Railway.  (119)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs 1,34,25,000 in respect of 
ordinary working  expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Delay in constructing a new Une bet
ween SaJcri- Hasanpur in Samasti
pur Division of North-Eastern Rail
way.  (120)]

“That the demand for a Supple
mentary  Grant  of a sum not ex
ceeding Rs. 1,34.25,000 in rcspect of 
ordinary working  expenses—Ope
ration other than staff and fuel be 
reduced by Rs. 100.”

[Delay in the construction of a broad. 
gauge line from Samastipur to Dar- 
bhanga on North Eastern Railway. 
(121)]

“That the demand for a Supple
mentary Grant of a sum not exceed
ing Rs. 1,34,25,000  in respect  of 
ordinary working  expenses—Ope
ration other than staff and fuel foe 
reduced by Rs. 100.”

[Failure to convert Samastipur-Kha- 
gaul line On N. E. Railway into a 
broad-gauge line.  (122)]

SHRI M.  XATHAMUTHU—I  beg.
to move:

“That the demand for a Supple
mentary Grant of n sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to provide budget allocation 
to strengthen the railway track bet- 
ween  Mannargudi and Nidaman- 
galam.  (125)]

“That the demand for a Supple
mentary  Grant of a sum not ex
ceeding Rs. 8,81,62 000 in respect of 
ordinary  working  expenses—Ad
ministration be reduced by Rs. 100.”

[Failure to complete the electrifica
tion  work  between Madras  and 
Vijayawada.  (130)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working expenses—Admi
nistration be reduced by Rs. 100.”

[Need to restore  all the passenger 
trains cancelled during Locomen 
strike in Branch lines to Southern 
Railway.  (131)1

“That the demand for a supple
mentary Grant of a sum not ex* 
ceeding. Rs. 8.81,62,000 in respect ot 
ordinary working expenses—-Adn'U'

nistration be reduced by Rs. M®.
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[Need to restore  all the  passenger 
trains between  May wan Jn. and 
Tranquebar, Peralam and Karaikal, 
Mayuram  Jn.  and  Karraikkwdi, 
Tourthvaipoondi and Point Calirure, 
Thanjavur and Nagore.  (132)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses-Admi
nistration be reduced by Rs. 100.”

[Failure to exempt fish parcels from 
the levy of supplementary charges. 
(151)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses-Admi- 
nistration be reduced by Rs. 100.”

[Need to make it clear that proposed 
supplementary charges will not be 
levied ov salt.  (152)]

“That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses-Admi- 
nistration be reduced by Rs. 100”

[Failure to allot and provide regular 
and adequate wagon quota for salt 
movement from  Veelaranniyam in ■ 
Southern Railway.  (154)]

“That' ihe demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses-AdmJ - 
nistration be reduced by Rs. 100.”

[Failure to restore  all the cancelled 
trains on the plea of coal shortage 
in Southern  Railway since  1972. 
(155)]

‘That the demand for a Supple
mentary Grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses-Admi- 
nistration 'be reduced by Rs. 100."

[Need to exempt Milk powder from 
supplementary charge.  (204)]

SHRI HUKAM CHAND KACHWAI;
I beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary  working cxpenses-Admi- 
nistration be reduced by Rs. 100.”

[Failure to reinstate  the employees 
dismissed, suspended and removed 
from service due to their participa
tion in the May, 1974 strike. (161)]

“That the demand for a supple
mentary grant of ® sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working cxpenses-Admi- 
nistration be reduced by Rs. 100.”

[Anti-railway  employees policy  of 
Government.  (162) |

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working expenses-Admi- 
nistrytion be reduced by Ra. 100’'

[Repressive  attitude  adopted  by 
Government during May, 1974 rail- 
way strike.  (163)]

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 8,81,62.000 in respect of 
ordinary  working expensos-Admi- 
nistration be reduced by Rs. 100.**

[Failure to make available to the rail- 
W7i/ employees facilities as admis
sible to industrial employees. (164)]

“That the demand for a suppler 
mentary grant of a sum not ex
ceeding Rs 8.81.62,000 in respect of 
ordinary  working expenses-Admi- 
nistraton be reduced by Rs. 100.*

[Failiwe to extend  Maksiguna rail
way line to Shivpur.  (165)]

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working  expenses-adtni- 
nistralion be reduced by Rs. *00.
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[Shri Hukam Ghand Kachhwai] 

{Failure  to  convert  XJjjain-Agra 
narrow-gauge line into broad-gauge 
line.  (166)]

“That the demand for a supple- 
mentary grant of a sum not  ex
ceeding Rs. 8,81,62,000 in respect uf 
ordinary working  expenses-Admi
nistration be reduced by Rs. 100.”

[Failure to construct over-bridges at 
all station  in  Gwalior  Division 
(167)].

"That the demand for a supple
mentary grant of ©. sum  not  ex
ceeding Rs. 8,81,62,000 in respect of 
ordinary working expenses-Admi- 
nistration be reduced by Rs. 100.”

{Failure to institute judicial enquiry 
into the atrocities  committed  by 
police on employees during the rail
way strike in Gorakhpur, Bombay, 
Jaipur and Jodhpur in Wester Rail
way and m other States. (168)].

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 23,20,00,000 in respect of 
ordinary working expenses repair 
and maintenance  be  reduced by 
Rs. 100.*’

[Need to run more  trains  on  the 
Howrah-Delhi/New Delhi line with 
a view to remove difficulties being 
faced by the people on account of 
overcrowding.  (169) ].

“That the demand for a supple
mentary grant of a sum  not  ex
ceeding Rs. 23,20,00,000 in respect oJ 
ordinary working  expenses  and 
maintenance be reduced by Rs. 100.”

[Need to run fast trains between 
Rae  Bareli-Allahabad-Delhi/New 
Delhi with a view to remove the di
fficulties being faced by the people 
due to overcrowding. (170)].

*That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 23,20,00,000 in  respect 
of ordinary working  expen*w-r«-

pairs and maintenance be reduced 
by Rs. 100.”

I Need to attach direct  bogies from 
Partapgarh to Howrah-Amritsar and 
Punjab Mail trains.  (171)].

“That the demand for a supple
mentary grant of a sum not ex- 
ceeding Rs. 23,20,00,000 in  respect 
of ordinary working  expenses-re- 
pairs and maintenance be reduced 
by Rs. 100.”

[Need to run more trains of fast trains 
on Lucknow-Delhi/New Delhi line 
in view of the heavy ruch of passen
gers.  (172)].

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 23,20,00,000 in respect 

of ordinary working  expenses-re- 
pairs and maintenance be reduced 
by Rs. 100.”

[Failure to construct an overbridge 
near Morena station on Central Rail
way.  (173)].

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 23,20,00,000 in respect 
of ordinary working expenses re
pairs and maintenance be reduced 
by Rs. 100.”

[Failure to extend the narrow-gauge 
line from Sopar  Kalan to  Sawai 
Madhopur on the Central Railway. 
(174)].

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 23,20,00,000 in  respect 
of ordinary working  expenses-re- 
pairs and maintenance be reduced 
by Rs. 100.”

[Failure to connect Bhind with Eta- 
wah railway line.  (175)3.

“That the demand for a supple
mentary grant of a stem not  ex
ceeding Rs. 23,20,00,000 in respect oi 
ordinary working expenses-repairs
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and maintenance be reduced  by 
Rs. 100.”

[Failure to convert the narrow-gange 
line from Gwalior to Bamor  Jora 
Sahalgarh and from Sheopur Kalun 
to Sawai Madhopur into  broad- 
gage line. (176)].

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 23,20,00,000 in  respect 
of ordinary  working  expenses- 
repairs and maintenance bo reduced 
by Rs. 100.”

[Failure to convert Gwalior-Shivpuri- 
Guna Maksi line into  broad-gauge 
line.  (177)].

“That the demand for a supple
mentary grant of a sum not  ex- 
ceding Rs. 23,20,00,000 111 respeci oi 
ordinary working expenses-repairs 
and maintenance be  reduced  by
Rs. 100.”

fFailure to  renovate  narrow-gauge 
passenger coachcs and engines ope
rating in Mavjhi Division on  the
Central Railway.  (173)]

“That the demand for a supple
mentary grant of a  sum not  ex
ceeding Rs. 23,20,00,000 in respent of 
ordinary working expenses-repairs 
and maintenance be  reduced  by
Rs. 100.”

[Failure to make arrangements  for 
light, waterchains and  sanitation 
facilities in narrow-gauge, railway 
passenger coaches  operating  in
Jhansi  Division on  the  Central 
Railway. (179)].

"That the demand for a supple
mentary grant of a sum not  ex
ceeding Rs. 23,20,00,000 in respect of 
ordinary working expenses-repairs 
and maintenance be reduced  by
Rs. 100.”

[Failure to make  arrangements  for
wattr, light, waiting rooms, cat er
ring and sanitation  facilities  at

several stations in Jhansi Division 
on the Central Railway. (180)].

'‘That the demand for a supple
mentary grant of a sum not  ex
ceeding Its. 1,34,25,000 in  respect 
of  ordinary  working  expenses* 
operation others than staff and fuel 
be reduced by Rs. 100.”

[Failure to eliminate blackmarketing 
in railway tickets. (181)].

“That the demand for a supple
mentary grant of a sum not  ex
ceedin'; Rs. 1.34,25,000 in  respect 
of ordinary  working  expenses- 
operation other than staff and fuel 
be reduced by Rs. 100.”

\Failure to stop blackmarketing  in 
reservation of berths. (182)].

“That the demand for a supple
mentary grant of a sum not  ex
ceeding lt*=  1,34,25,000 in  respect 
ol  ordinary  working  expenses* 
op< . a ion other than staff and fuel 
be reduced by Rs. 100.”

fFailure to check ticketless travelling 
in tn in . C183)].

“That the demand for a supple
mentary giant of a sum  not ex
ceeding Rs. 1,34,25,000 in respect of 
ordinary working expenses-opera
tion other than staff and fuel  be 
reduced by Rs. 100.”

[Failure to check pilferage of railway 
property. (184)].
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19.18 hrs.

The Lok Sabha then adjourned  till 
Eleven of the Clock on  Monday, 
September 9, 1974/Bhadra 18» 1896 
(Saka).


